1330 F: HYD. ACT VI] Small C‘auses

(Translation)

THE HYDERABAD SMALL
CAUSES -COURTS ACT.

No. VI of 1330 Fasli.

Sections.

Preamble.

CHAPTER L.
PRELIMINARY.

1. Title, commencement and extent.

2. Savings.

3.. Definition- of Court of Small
Causes.
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Small Causes [ 1330 F : HYD. ACT VI

(Translation)

CHAPTER II.

ESTABLISHMENT AND
COMPOSITION OF COURT OF
SMALL CAUSES.
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1330 F: HYD. ACT VI ] Small Causes
(Translation)

8. Suits cognizable by Court of
~ Small Causes shall not be tried
by other Courts.

' CHAPTER IV,

PROCEDURE.

9. Provisions of Code of Civil Pro-
cedure to apply.

10. Powers of chief  ministerial
officer. -

11. Appealfrom certain orders.

12. Revisional powers of the High
Court.

/

13. Finality of decrees and orders of
a Court of Small Causes.

CHAPTER V.

MISCELLANEOUS PROVISIONS.

14, Court of Small Causes to be
subordinate to Sadar Adalat and
High Court.
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Small Causes [ 1330 F: HYD. ACT VI
(Translatzon)
15. Seal.

16. Other.work also may be assigned
to Judge of Court of Small
Causes.

17. Civil Courts invested with juris-
diction of Court of Small Causes.

18. Court investzd with jurisdiction
of Court of Small Causes to have
status of two Courts.

19. Modification of prdviéioﬁs of
Code of Civil Procedure so
applied. ‘

20. Proceedings in case where Court
has ceased to have jurisdiction of
Court of Small Causes.

21. Amendment of the Hyderabad
Limitation Act.

SCHEDULE.
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. Preamble.

1330 F: HYD. ACT V1] Small Causes
’ (Translation) ’

' THE HYDERABAD SMALL
. CAUSES COURTS ACT. .

No. VI of 1330 Fasli.

(Received the assent of H. E. H. the
Nizam on 12th Bahman, 1331 Fasli,
corresponding to 15th. Rabiussani,
1340 Hijri.)

Whereas it expedient to make law

relating to suits in small

causes; It is  hereby
enacted as follows :—

/ .

CHAPTER I,

PRELIMINARY.

1. This Act may be called “the
Hyderabad Small Causes
Courts Act” and shall
come into force in the

- whole of H. E. H. the

Nizam’s Dominions from
its *publication in the

Title, com=
mencement
and extent.

the date of
Jarida.

*Published in the Jarida dated 30th
Bahman, 1331 F.
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Small Causes [ 1330 F : HYD. ACT VI
( Translation )

2. (1) Where in pursuance of this.

Act a Court of Small
Causes is established, or
any Court is invested with
the jurisdiction of a- Small Causes
Court, this Act shall not apply to any
proceedlngs before or after decree in
the suits previously instituted.

Savings.

) Nothmg in this Act shall apply
to any special law or to any local law
other than the Hyderabad Code of
Civil Procedure.

L3

3. In this Act, unless there is
- anything repugnant in the
subject or context, “Court
.of Small Causes™ means a
Court established under
_this Act.

Definition of
Court of Sm-
all Causes.
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- 1330k hYD 'ACT VI }:Small Causey
) - (Translation)

CHAPTERII.-

 ESTABLISHMENT AND
COMPOSITION OF COURT OF
SMALL CAUSES. |

4.. The Government may—
(1) establish: .'a .Court of Small.

. “Causes  at any place in
Establish-

H. E. H. the Nizam’s
g‘:;t (‘;‘s"i?ion Dominions and - define
of Conrt the local limits of its juris-
of Small diction ;

~ Causes.

(2) -appoint : a Judge fot~the |

Court of Small Causes and if necessary, q

appomt Addmonal Judge or Judges 5

(3) appoint the place or placeszat-}. .

which the Court of such . Judge:.or

Additional Judge or Judges -shall:be | :

held:

88
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i Small Causes [1336 F:HYD. ACTVI |

( Translation)

LT o
J,K-/;vuu ):.?‘(Z)WEJMUJU

*[Prov1ded that no. person shall

“be appomted as, Judge unless ‘he is in

‘the opinion of Government quahﬁed
for appomtment as a District Judge

“and no person shall be appomtéd as an

Additional Judge unless he is in the
opinibr’i of. deernfnent qh‘aﬁﬁe“d" either
to "be” appom‘ted as”

Judge 5

“an’ Additional
Dlstnct ‘Judge - or as a. Subordmate;

H

T(4) When a person is appoiniéd

as an Additional Judge on the ground
that in the opinion of Government, he
is qualified for appointment as a Dis-
trict Judge, his pecuniary jurisdiction
shall be the same as that of a Judge,
Small Causes Court, and where a per-
son is appointed as an Additional
Judge on the ground that he. is. quali-
fied for appointment as -a - Subordinate

Judge, his pecuniary “jurisdiction shall-

extend to Rs. 500 and'in either case at
the time of his appointment or as soon
as possible thereafter, the extent of
pecuniary jurisdiction of the Additional
Judge concerned shall be notified in
the Jarida.]

* Substituted by Act No. XXX of 1951.
1 4Added by Act No. XXX of 1951.. ¢
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1330 F; HYD. ACT VI Small Causes

" (Translation)

5. (1) An Additional Judge of a
Court of Small causes

Powersof  shall discharge such func-
i lé%gi:' a:dl,.: tions as.may be assingned
Judge.  to him by the Judge of

that Court and in the dis-
. charge of those functions, shall exercise
- the same powers as the Judge.

: (2) The Judge of a Court of
Small Causes may - transfer to himself
any case or proceedings pending before
an Addltlonal Judge

(3) When the Judge is absent an
Additional Judge may exercise all the
powers of the Judge.
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*[(4) Nothing contained in this -
section shall be deemed to authorise an
Additional Judge to exercise powers.in

.excess of his pecuniary jurisdiction.]

* Added by Act No. XXX of 1951.

699



Small Causes [1330 F: HYD ACT VI’

( Translation)

CHAPTER 11

SUITS COGNIZABLE BY
* COURT OF SMALL CAUSES.

6 (1) A Court of Small Causes
shall .take " coganance of -

Su!ts cogni--  money-suits arising out of
gf&‘;tlgg a contract other than
Small Cau- @ contract of marriage

* where the value of the
~ suit.does not exceed *onie °
thousand rupees E

Ses.

But the Government may, at the
instance of the *High Court, empower
such Court to try. suits- the "value of
which is- upto- tw0 thousand fupees:.

Prov:ded that a Court of Small
Causes shall not take  cognizance of
~any suit in which any unmovable pro-
perty or a right therein is affected by
a decree.

*Amended by Act-No. XTI of 1342 Fasli.
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1330 F.: HYD.. ACT VI] Small Causes
-(Translation)

" {2) No suit against the Govern-
ment shall be cognizable by a Court of
Small Causes:

7:+ {1y  Notwithstanding anything
herein containzd, when
the right of plaintiff and
the relief cjaimed by him
in a Court of Small
‘Causes depend upon the
“proof “or disproof of a
title ‘to immovable property or any
other title which such Court cannot’
finally determine, the Court may at
any stage of the case return the plaint
to be presented for the purpose to a
Court having jurisdiction to determine
the tltle

" Return of
plaint in
suits-involv-
ing'questions
of title. . "

(2) When a Court returns a
plaint under sub-section (1), it shall
comply with the provisions of sub-
section (2) of section 71 of the Hyder-
abad Code of Civil Procedure No. III
of 1323. F and make such order with
respect.to costs, as it thinks just and
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Small Causes [ 1330 F+ HYD. ACT VI
(Translation)

for the purposes of the Hyderabad
Limitation Act, it shall be deemed
that the Court was not competent to
entertain the suit by reason of a
defect of jurisdiction.

Save as’ expressly. provided by
: this Act or by any other
Suits cogni- = law for the time being in
zableby
Court of
Small Causes
~ shall not be

a Court of Small Causes
shall not, in places where

tried by “aCourt of Small Causes
‘r’,:;‘er Cou-  has been established, be

tried by any other Court.

CHAPTER 1V.

PROCEDURE.

9. (1) A Court of - Small Causesv

. ' shall, in the trial of ‘suits [
Provisions of cognizable by it and in
Code ¢t proceedings ancillary the-

Civil Proce- 1014 as far as possible,

dure to apply.
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“ .shall, along with the application, either

<1330 F:: HYDACT VI ] Smaﬁf_é’au»se& ]
(Translation)

* follow the provisions of
the Code of Civil Proce-

~dure, except those spec1ﬁed m the

- schedule annexed hereto: 4

Provided that where a person files an
<" application to set aside a decree passed
exparte or for 4 review of judgment, he

deposit in the Court the amount due
under the decree or in pursuance of the
- judgment or give such security to the
satisfaction of the Court forthe execu--
tion of the decrée or compliance with
- the judgment, as the Court may direct.

(2) Where a person has be-
come liable as surety under sub-section
(1), the security may be realised™ from
~ him in accordance with the provisions

of section 638 of the Hyderabad Code
- of Civil Procedure

_10.» When the Judge and the

703
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Small Causes [ 1330 F: HYD ACT Vi

(Translation)
o - Additional Judge (if any)
Powers of ~* of a Court of Small
‘;E‘;‘i lm““‘ Causes are absent, the

chief' ministerial - officer

of the Court may exercise

. all the powers of the Judge other than

~the powers of passing judgments- and
execution or decrees.

.11, . Where an order specified in

‘ sub-section (31) of section
Appeal from . 605 of the Hyderabad
Cegam . Code of Civil Procedure
orders is made by a Court of
Small Causes, - an- appeal therefrom
.shall lie to. the High Court.

12! The High Court may call for
S ".and inspect -any file of a
Revisional Court of Small  Causes,

- powersof - - and pass such order the-
‘ téfuﬁlgh reon as it thinks fit. -

13, SubJect to the provisions
‘herein contained, every

Finality of decree or order made
decrees and  ynder this Act by Court

3;":,’5 f,’f % - of Small Causes shall be
Small final. .
Causes.
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1330 F: HYD ACT VI] Small Causes

( T ranslatwn )
' CHAPTER V.
MISCELLANEOUS PROVISIONS.

Court of’ 14.
Small Causes
to. be subor-
dinate to
* Sadar Adalat
and High
Court.

(2) A Court of Small Causes
shall—

- (@) keep such registers, books
and accounts as the High Court may
from time to time prescribe.

(b) when requisitioned by
the Sadar Adalat, the High Court or
the Govérnment send files, returns and
statements as- directed.

. - ) PR :
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(1) All Courls of Smal
Causes' in the State of Hyderabad

.sh,all be subordinate to and subject to

‘the general supervision of the High

Court.]
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* Substituted by Act No. XXX of 1951.



Small Causes [‘1330 F: HYD. ACT VI ]

(Translation)

15. A Court of Small Causes shall
: use a seal of such form

Seal . as may be prescribed by
Government.

16. - (1) Nothing in this Act shall

" prevent the assigning of

Other work  the work of a Civil Court

" alsomaybe  to a Judge or Additional

?Ss’gned to- Judge of a Court of Small

udge of C
Court of auses or the conferring
Small Causes upon him the powers

of a Magistrate of any-

Class or his appomtment to any other
Public office.

V) "When a Judge or Additio- .

" nal fudge is invested with powers under
sub-~section (1), the ministerial staff of

the Court shall be deemed -to have been

appointed to aid him in the work.

s
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1330 F: HYD ACT VI] Small Causes

(T ranslatzon)
. 17.
. Civil Courts
invested with
jurisdiction
of Court of

Small Causes.

* ditional Munsiffs,

oS- e oS
| 1 9%y c‘»v“,w/él.;’,;a‘t:,_fw}
I L A

A

v *[(1) Subject to the provisions
hereinafter contained, the following
officers shall be deemed to be invested
with the jurisdiction of Court of Small

‘Causes and shall exercise such juris-

diction to the extent of the limits
of the pecuniary jurisdiction noted
against them :- o

District and Addi-

Suits - exceeding
tional District | Rs. 200 but not
Judges. exceeding Rs. 300

s in value.
Subordinatey Suits exceeding
Judges. and Addi- | Rs. 50 but not
tional Subordinate { exceeding Rs. 200
Judges. in value.

Suits not exceed-
ing Rs. 50 in value.

Munsiffs and Ad-

* Substituted by Act No. XXX of 1951,
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- Small Causés [ 1330 F: HYD. ACT VI

- (Translation) . -

708

‘ '
U»/ 'l)uLJ Mt'f Wl oy

Provided that :4-

(a) ;he High Court may by
notification in the Jarida increase the

1 _ﬁecuniary jurisdiction of a District
Judge or an Additional District Judge

upto Rs. 500 ; and

' (® the Additional District
Additional Sub-Judge

J u;ijge and

- Additional Munsiff shall try only
1" such Small Causes Court suits as may
" be transferredkto them by the District

Judge, Sub-Judge and Munsiff as the

case may be.

(2) The jurisdictioni exercis-
abléf under sub-section (1) shall be
exercised by the District Judge, Addi-
ti'ona{ District Judge, if any, Sub-Judge

and Additional Sub-Judge, »if any,

within the limits'of the town or city

in- which their respective courts are
situate, while Munsiffs and Additional
Munsiffs, if any, shall exercise Small

Causes Court jurisdiction throughout i

their Taluk:



1330 F HYD ACT VI] Small Causes 2 5 Coolsd .. %&5;{&/;}:&0&5’ _

( T ranslatzon )

o Provided theilfv.no‘ such juris~
diction will be exercisable within any
area for which a Cébrt of Small
Causes is establjshed.-

T S TS RIS P2 R T A

‘ "‘(2-A) In the Clty of Secun-\
derabad the District Judge shall be
deemed to be invested with and exercise
Small Causes Court jurisdiction in
suits exceeding Rs. 500 but not exceed-
ing Rs. 1,500 in value, Subordinate
Judges and Additional Subordinate
Judges, if any, shall exercise such
jurisdfction in suits exéeeding Rs. 100
but not exceeding Rs. 500 in value and
Munsiffs and Additional Munsiffs, =
if anylshall exercise such jurisdiction
in suits not exceeding Rs. 100 in

value.]

o

(3) Where' jurisdiction is | shig-sectiow (1) .‘/"J(;ﬂ)
vested under *[sub-section (1) or sub- .} =, oL
section (2-A)], the provisions of Chapters ".,’l.","f/w:’b G;’” OR SUR-SEC Titni2-)
III and IV relating to the matters

E J:W(aé 1P ) b
L&z a,wdbg"i 27!

- specified below shall be applic_:able —

* Substituted by Act No. XXX of 1951.. * * | * Substituted by Act No. XXX. of 1951,
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(Translation) : I
" (a) the nature of the suits =7 jd::(,jxa f-(c.;nﬂ)
(ggmzable by a Court of Small : o . R
auses, T ‘ v . e ‘
v (5 :jk&»@cgwyw
(b) the exclusion of ;che ¢ - L8 ¢’_’ o
i Jurlsdlctlon of other Courts in those fJ JJU:V LM —“< - )
su1ts i . ' ' ‘
s P - e -
: I RN d lf,"’b’fu” b
i \ ) .V
(é). " | y fé o jﬁu £ ;/(,4 ‘
: e procedure of Courts | = - NG
of Small Causes, - . oo b0 ﬁL Aﬁﬁ(fl;_/,.' ¢ z‘)

(d) appeal from and revision : - ‘
of orders of Courts of Small Causes, | .- .:—J(f,:‘WA_"_—}J-JJW— (7:7)

| ;Bf/ﬁjfﬂﬂjl/ibfg?f(y»

(e) the finality of the decisions

" of Courts of Small Causes, subject to 2217 V(% | :.;‘.«?’ B*‘ ..( B )

~ orders in appeal and revision.

| zﬁw.,ww@}d i L?
- ua"’b/— b

6 .

d 4) - XVhere jurisdiction is | . ' o f'
.vested under *[sub-section (1) or sub-sec- . I, ' et
tion (2-A)], such jurisdiction shall not sup-sectioN () =X

S s =1 LPIoR SuB-SECTION(EZ-4)

¢ Substituted By Act' No. XXX of 1951. - | - * Substituted by Act No. XXX of 1951.
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1330 F: HYD. ACT VI] Small Causes | =~ PRI wwwfw,wu
' (Translation) .

be exercised in respect of suits and’ u”:I)«U K”;J“MU’:/!/ l;y"'—,:;'j a
proceedings instituted before the date |- ‘ ' '

on which such jul“iSdiction isvested. |° JU:»‘A_C;’J { L;;, Uiz Z Ut 5}#;’__
| Urnte I v

18 Where a Court is invested with | ‘ A }) UJWJWOL(&/

the jurisdiction of a Court

~ C°“rt.m"°s‘ of Small Causes, such Y
) jtggi:d]if:%ion Court shall, for the pur- i #Lf’/ > ”(l,"‘a‘-’:w l/u/ Z’_‘,‘?
of Courtof poses of this Act and the ‘

Small Causes Hyderabad Code of Civil
:‘t’a*t‘s:’ef . Procedure No. (III) of \.:—/J _’,uf /);’ Ui}") M’J "”/‘{/ !
Comte, "© 1323 F., be deemed to be -

a Court of Small Causes
with respect to the exercise Q’CI—/» Uﬂ»‘w [J w / 2,/ ,Jf”? — (4,.’ b

of ilhat Jurlsdlcil;;on and with rgip%:t
ts whi o,

t0 the sults which are not copuizmble by U/:Jﬂwwf: /cCu P imiliposd

Court. ‘
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of provisions
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of Codeof = : : ' e

Civil Proce-
dure so

applied. ‘_ I K JJ‘)]A;/Z o.:db;f
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2 Small Causes [1330 F: HYD. ACT VI
(Translation)

with - the - jurisdiction of a. Court of
Small Causes in exercise of that jurisdi-
tion - sends a decree for execution to
itself as .a Court ‘which does not
exercise : the jurisdiction of a Court of
Small Causes, or

~ o0 (b) When a Court in suits
which are not cognizable by a Court of
Small Causes sends a decree for execu-
tion to itself as a- Court exercising the
jurisdiction of a Court of Small Causes,

the documents specrfled in section
255 of the Hyderabad Code of Civil
Procedure shall not be required to be
sent with the decree unless the Court,
by orderin writing, requires them to be
sent.

20.. Where a Court of Small Causes
' or a Court invested with
in cases the jurisdiction of a Court
where Court  Of Small Causes, has from
hasceasedto- any Cause, ceased to
have Jurls- have that jurisdiction, any
Court of proceeding in relation to
Small Causes.  the case instituted whether

before or after decree, in

- Proceedings
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1330 F: HYD. ACT VI] Small Causes
"+ (Translation)

the Court which would have jurisdic-
tion in respect of that case, if the case
had been instituted on the date of
instituted of the proceedings :

Provided that such Court shall try
the case in the same ‘manner as the
cases instituted in that Court.

EEEENTE o T

21. After Article

152 of the

. Schedule to.the Hyder-
Amendment * ah5d- " Limitation © Act |
of Hyder- the -

abad Limi- No. 11 of 1322 F.,

tation Act. . "
- - shall be added—~ .

152. —(A) The review of )

S L,W't:_.:”’c':i'/f,.l uuw

following " Article 152 A): ,;, f V/“, )UVL; u ¥ /wﬁl/)b"‘

the decisions of a Court of | 15 days
Small Causes or of a Court | from the
invested with the jurisdic- - date of
tion of a - Court- of small | the decree
Causes when the Court ex- | or order
cercises such Jurlsdlctlon J e
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. Small' Causes [ 1330 F : HYD. ACT VI
’ (Translation)

SCHEDULE.

The provisions of the Hyderabad
Code of Civil Procedure No. III of
1323 F., as specified below shall not
apply to Courts of small Causes and to
the Courts invested with the jurisdic-
tion of a Court of Small Causes.

1. Provisions relating to the
suits which are not cognizable by Court
of Small Causes.

2. Provisions relating to the exe-
cution of decrees in respect of immov-
able property or provisions relating to
execution of a decree in respect of the
right of a partner in a partnership pro-
perty,

3. Provisionsrelating to framing
of issues,

4, Sections 5, 30, 130, 524 to
533 and 562 . ‘

5. Chaptér XVI including the
portion of section 184 relating to pro-
nouncing _]udgement at once,

714
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1330 F: HYD, ACT VI] Small Cayses
( Translation )

6. Chapter XIX, examination
of witnesses, Sections 213 to 221,

7, *[Omitted)
8. Chapter XLIL XLIIL XLIV
and XLV.

9. Chapter XLVIIL = reveiw,
Sections 617, 618, 620, 621, 622.
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NOTE :—Section 6 of f The Hyderabad
Small Causes Court (Amendment)
Act No. XXX of 1951 is as
Sfollows :—

Notwithstanding anything con-

tained in this Act all suits and procee-

dings of a Small Causes Court nature
pending in any competent Court imme-
diately before the commencement of
this Act may be continued and dispos-
ed of as if this Act has not beeﬁ
passed. '

t Pubiished in Gazette Extraordinary No. 46,
. dated 22nd October, 1951,

"¢ Omitted by Act No. XXV of 1956.
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